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%ﬂ ELRE ICINE gJdiql Hon. Members, does he have the leave of the House to
withdraw the Bill ?

SOME HON. MEMBERS: Yes, Sir.
The Bill was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now we move to the next Bill. The Mental Healthcare
(Amendment) Bill, 2023. The Bill was listed for consideration subject to receiving of
hon. President's recommendation under Article 117(3) of the Constitution. The
recommendation of the hon. President for consideration of the Bill has been received.
Shri Surendra Singh Nagar to move the motion for consideration of the House. The
Mental Healthcare (Amendment) Bill, 2023. Shri Surendra Singh Nagar. Not present.

We now move to another Bill. The Guaranteed Delivery of Public Services and
Accountability Bill, 2022. Hon. President's recommendation has not been received.
Hence, the Bill cannot be taken up for consideration. We are waiting for hon.
President's recommendation.

We now move to another Bill. The Constitution (Amendment) Bill, 2022
(amendment of article 16). Shri Javed Ali Khan to move the motion for consideration
of the House. The Constitution (Amendment) Bill, 2022(amendment of article 16).
Shri Javed Ali Khan. Not present.

Now we move to Special Mentions.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Dr. Sikander Kumar. Demand to start direct train between
Mumbai and Amb Andura/Una. 319 $ad approved text Hl qa_'i I
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Demand to start direct train between Mumbai and Amb Andura/Una
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Dr. Sikander kumar: Dr. John
Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri P. Wilson (Tamil Nadu) and Dr.
Fauzia Khan (Maharashtra).

Dr. Sasmit Patra. Demand for Inclusion of Ho, Mundari, Bhumij, Kui and
Saora Languages in Eighth Schedule of Indian Constitution.

Demand for inclusion of Ho, Mundari, Bhumij, Kui and Saora languages in 8"
Schedule of the Indian Constitution

DR. SASMIT PATRA (Odisha): Language is extremely important as an ethnic identity
and with a Scheduled Tribe population of over 22.85 per cent, Odisha is home to 62
tribal communities, including 13 Particularly Vulnerable Tribal Groups (PVTGs).
Inclusion of Ho, Mundari, Bhumij, Kui and Saora languages will go a long way in
fulfilling the long-standing demands and aspiration of the tribal communities speaking
these five languages. The Government of Odisha has written in this regard to the hon.
Union Minister of Home Affairs earlier and requested the inclusion of Ho, Mundari and
Bhumij languages in the Eighth Schedule to the Constitution. Inclusion of Kui and
Saora languages has been reiterated through unanimous resolutions from the Odisha
State Cabinet. Recently, the Odisha State Cabinet has again reiterated through



